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the prevention of such incidents in      the 
future. 

(d) Government have strongly protested to 
the Pakistan Government about this incident 
and have requested the immediate release of 
the. captured persona and trawlers. 

Setting up of rural courts and family-

courts 

3685. SHRI RAMSINGBHAI PATA-

L1YABHAI RATHVAKOLI: Will the 

Minister of LAW AND JUSTICE be pleased 

to state: 

(a) whether it is a fact that Government 
have decided to set up rural courts and family 
courts; 

(b) if so, the      details  thereof; 

(c) how many such courts have been 
established in such  district, of Gujarat; and 

(d) what are the plans to open such 
courts in each district duffing 1st January, 
1988 to 31st October, 1988? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ): (a)   and 

(b) Family courts have already been set up in 
the States of Rajasthan, Uttar Pradesh and 
Karnataka. Efforts are being made to set up 
such courts in other States|Uts. Exact details 
regarding setting up of rural courts have not 
been finalised so far. 

(c)  and (d)  No reply has been recei-     i ved 
from the Government of Gujarat and hence it is 
not possible for the Govt, to     i indicate  the  
plans   for   opening  of  such courts during   1st  
January, 1988  to   31st Octorber, 1988. 

 

Indo-China relations 

3687. SHRI R. SAMBASIVA RAO: Will 
the Minister of EXTERNAL AF-FAlRSbe 
pleased to state; 

(a) whether it is a fact (hat the Chi 
nese President told the Indian Ambassador 
in China in September last that further 
efforts should be made to improve the 
relations  between the two countries; 

(b) whether as a result of improv-ment of 
these relation any trade agreements are going 
to be entered into between  the tw0 countries; 
and 

(c) if so, the details thereof? 

 


